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'ﬂ 27+10- Pregent: Hon'ble Mr.Justice D.Ne.-
, J Choudhury, Vice-Chairmans K
' Heard Mr. K.Ne.Choudhury learned
£ 1o Drm ! counsel for ‘the applicant and Mr.A.Deb
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Respondents,

‘ Issue noticetO show jeauseii s
Fas to why the’: 1m§ugne¢ﬂ order dated

# Head quartess Shlllong, as Assistant
ICommlss1oner~(Annexure R—7) shall not.

} be suspended tlll returnable date.
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7 : t In the meantlme the operation of
]
' the order dated.23v8.2000, pertaining
' § to the transfer Shri.S.K.Das from
| : ¥ Dimapur to Shillong shall remain
L » ' { suspended till returnable date.
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1&23rd August 2000 ‘so ,far transfenZof the
wapplicant S.K.Das, A551stant Commissio=

N

jner Customs, Dlmapur Division to Customs’
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2,1.2001

29.11.2001
written statement on the prayer of Mr A. Deb ’

" Roy,

2.1.2001.

learned Sr.

!
. ”'_
Four weeks time allowed® for fing of |

C.G.S.C. List for ordérs on

[

Vice-Chairman

L l

List it on 1,2,0L to enable
the respondents to file written
statement on the basis of prayer
made by Mr.B.C. Pathak, learned
Add1.C.G.5.C. on behalf of Mr, A,

" Deb Roy, learned Sr.C.G.S.C., and
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for further orders.
- Meanwhile, ‘the 1nter1m order

datéd 27 lO 00 shall contlnue.
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‘Nﬁes‘ off the Registry | Date | Order of.the Tribupal .

The office to show the nameiof

Shri B.K.Sharma learned Sr.counsel along-
: with “Mr¢ S.Sharma and Mr.UeK,Goswami

as the counsel for the respondents, ing-

W TAAY 2w Alb gl % ; \
W Bam - Stedamment S tead of Shri A.Deb Roy, Sr.C+G.SeC. jp

Yoz S, |
| this case. Case is accordingly adjourned t
P \ to 6.7.01 for hearings :
N mae
T | . L
| im | Vice=Chairman
. : .7.2001 Mr B.C. Das, learned counsel

e ’ 5 for the applicant, has submitted that

o 1 in view of the changed circumstances,

the applicant complied with the
impugned order dated 23.8.2000 and
joined at: the Shillong Customs

FGP' G%‘th eryolsc |e , Division. ﬁn the circumstances he
Y il _ submitted that he has been instructed

T w Sea ow. ':b-“r ‘s gw%

| €¥'%~&- 3ﬁVMi~ to Mer

noti to press the case.

In view of the statment made

L ) ‘ Y : by - Mr Das and also upon hearing Mr B.K.

: oc ke BOY

: ’QLA&@UL& JE&ﬁl Sharma, learned Sr. Counsel for the
ka'i b s regpondents; assisted by Mr $. Sarma,

l ] | ledrned Advocate, the case is dismissed
i

on withdrawal.

No order as to costs.
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'IN THE CENTRAL ADNTNTSTRATIVE TRIBUNAL £: GUWAHATI BENCH 33
| AT GUWAHATI

{ an application under Section 19 of the Administrative
Tribunal®s Act, 1985 )

‘Title of the Case 3 Original Application No. %?7 /2000 .

Sujan Kumar Das cee applicant.

- Versus =

"Union of India & Otherse. ese Respondents.
I NDEX
sl. No.l particulars ¥ pages
——— S | R — -
1. Application .w 1 - 12
2s Verification .o 13 ‘
3. Annexure - R 1. .o 14 - <
4. Annexure - R 2. oo \ &
Se Annexure - R 3. oo | 7
6. Annexure - R 4. .o 1 ®
8 Annexure - R 5. oo 19 - 2o
8. Annexure - R 6. .o 2 — 23
9 Annexure - R 7. .o Uy — 2
_5.10. Annexure - R 8. .o 26 - 2F
11 annexure - R 9{(Sevien) o- 26 _ =2\

| For use in Trlb\.nal"' Offices

Date of filing :
Date of Registration
Registration No.

"
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AR GUWAHATI.

ORIGINAL APPLICATION NO. 3é?) /2000

EETWEEN H

Shri sujan Kuhar Das,

S/0 shri sudhir Chandra Das,
Assistant Commissioner,
customs Division, Dimapur,

Nagaland.

TEX] Applicant.

-ANna4d -

1) Union of India,
Represen ted by the Secretary,

Finance Department, New Delhi.

2) Chief Commissioner,
Eastern Zone,
Customs & Central Excise,

Calcutta.

3) Commissioner of Cistoms,

¢4> N.E. Region, shillong,

Mechalaya.
ec e Raespondentse.

contdese D 20
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21~ DETAILS OF APPLICATION 3

1. Particulars of Order against which the application

has been made

This application is made againsty the Order
No. 10/20001dated 23.8.2000 issued by the Commissioner,
Customs, NL.E. gégion, shillong transferring the applicant
from Dimapur'Division to Customs Head Quarters as Assistant

commissioner before completion of the tenure posting.

2e Jurisdiction 3

_The applicant declares that this Hon'ble
Tribunal has cgot jurisdiction to adjudicate the matter in

regard to which this application is made.

3. Limitation 3

The applicant further declares that this
| application is well within the period of limitation pres-

cribed under Section 21 of the Administrative Tribunal Act,

1985«
| 4. Facts of the case
i
1‘ i
4.1) That the applicant is a citizen of India and

contdeees P 3o

' 32;9”” j\/\w\w\ Q{aﬁ,



3.

a permanent resident of the State of Assam in the N.C. Hills '

District. The applicant is presently working as Assistant
Commissioner, Gustoms Division, Dimapur. The applicant is

a Class I Central Govt. Officer.

,/’/// 4.2) That the applicant statesd that the Govermment
of India, Ministry of Finance, Department of Revenue vide

Office Order No. 278/98 dated 23.11.1998 issued under the

signature of the Under Secretary was pleased to promote
the applicant to the Grade of Assistant _Commigsioner of
PO e =

: customs and Central Excise in the Scale of Pay of Rs. 8000-

- — o

13;5567;_and-wes posted as Assistant Commissioner, Central
Excise, Calcutta pursuant to the said Order dated 23.11.98
the Respondent No. 3 vide Order deted 14.12.1998 was pleased
to relieve the applicant from his duties as Superintendent,
Moreh weeefs 31.12.1998 with direction to report for duty

at his new place of posting at Calcutta. Your applicant
reported for duty on 4.1.1999. In this regard the applicant

also submitted a jomning report before the Respondent No. 2.

Copies of Orders dated 23.11.98, 14.12.98
and Joining report dated 4.1.99 are annexed

hereto and are marked as Annexures - R1l, R2

and_R3 respectively.
4.3) That thereafter, vide oOrder No. 7/99 CC dated

12.2.1999 issued by the Respondent No. 2, Your applicant

was transferred from Calcutta to Bolpur as Assistant

contdese P de

g%\aw K\WWL @33 '
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4.
commissinner under Bolpur Commissionerate. Pursuant to the
said Order the applicant joined at Bolpur.

. A copy of the said Order date@ 12.2.1999 is

annexed hereto and is marked as Annexure. Réd.

4.4) That thereafter the Commissioner, Central Excise,
. Bolpur vide his Order No. 33/929 dated 16.32.1999 again trans.

. ferred the applicant to Jalpaiguri Division. Obeying the

said Order the applicant joined Jalpaiguri Division on

18..2.1999,
2 copy of the said Order dated 16.3.99 is
annexed hereto and is marked as Annexure « RS .
; 4.5) That while serving at Jalpaiguri the applicant

represented before the Respondent No, 2 through proper

~ channel for his transfer to Shillong Commissicnerate on
the ground of.illness of his wife who is suffering f£rom
Nasal Carcinoma { Cancer )« The Respondent No., 2 vide his
Order No. 70/99 CC dated 16.6.59 was pleased to pass an
order transferring the applicant from Jalﬁéiguri’to Dimapur

| Division under shillong Comhinerate. Pursuant to the said

- Order the applicant took over charge of Dimapur Division
as Assistant\CQmmissioner in the forenoon Of 2846.1999.
Since then Your applicant is serving at Dimapur sincerely
and honestly to the satisfaction of the authorities

conecerned.

CC’ntdooo P Se

ng%éf;W¢“ K&AﬁnxA, SZERD

W

1



A copy of the Certificate of transfer of charge

is annexed hereto and is marked as Annexure. R6e.

446) That while the matter rested at thus the applicant
was shocked and surprised to come across the impugned Office
Order No. 10/2000 dated 23.8.2000 passed by the Respondent
‘No. 3 by which Your applicant has been purportedly transferred
‘to Customs Headquarkter, Shillong as Assistant Commissioner

‘with full charge of shillong Customs Divisioh.

A copy of the said impugned Order No. 10/2000
dated 23.8.2000 is annexed hereto and is marked

as anhexure - Ri.

i
i

///;.7) That being aggrieved by the impugned order of
| "transfer the applicant submitted a répresentation before
/ the Respondent No. 2 on 28.8.2000 through proper channel.
In the representation the applicant specifically pointed
out that his wife is a Cancer patient and is now in her fag
end of life. The applicant élso alleged violation of the
guidelines/professed noms governing transfer of Central
Govt. Class - I Officer. However, till date the representa-
“tion has not been disposed off, atleést the applicant has
not been informed anything about the fate of the represen-

tation dated 28.8.2000.

A copy of the representation dated 28.8.2000 is

annexed herete and is marked as Annexure - R 8.

conitdese P 6o

3
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I 4.8) That

»
i

6o

your applicant's wife is suffering from

Nasopharygeal Carcinoma (Cancer) and is at present sSurviving

T

on Chemctherapy.
possible and, as
doctor's advise.
pointed out that
_ However, most Of

" Therefore, it is

it is unfortunate that no radiation ds
such, she is on Chemotherap¥, as per
Sshe is in fag end of her life. It may be
she is from churachandpur of Manipure.
her relatives are in an around Manipure.

her pious wish that she spents her remaining

days in the midst of her relatives. Moreover, she is not in

BESOR

a position to be shifted to shillong.

The relevant medical certificates are annexed

hereto and marked as Annexure - R 9 (Series).

¥

the applicant states that the applicant

4.9} That
//f? . is yet to complete his tenure at Dimapur. In this connection
,/f it would be pertinent to state that the normal tenure posting
¢ ; of Class - I Officers of the Central Govt. in the N.E. Region

varies from 2 to

4 years depending upon the length of service.

aem——

Further, as per the transfer policy/cuidelines issued by

Govt. of India Class - I Officers on completion of their

tenure posting in N.E. Region are entitled to choice posting.

in the instant case the applicant has neither be given the

opportunity to complete the tenure and nor to avail the

choice of posting. Therefore, the impugned Order which is

violative of the

sustainable. The

guidelines/professed norms is legally not

applicant undertékes to refer and rely

upon the transfer policy at the time of hearing.

SN

cohitevee



4.10) That the applicant states that the impugned

/

order has been passed by the respondent No. 3 most arbi-

gyarily in colourable exercise af power. T the best of
“'éhe krowledge of the applicant the Respondent No. 2 has
not transferred the applicant vide Office Order No. 12/2000
' CC dated 7.8.2000. The Respondent No. 2 has transferred
only the two officers mentioned in the impugned Order at

| 5’“Serial Nos. 1 and 2. The name of the applicant and Shri

I‘ / M.L. Dey has been added by the Respondent No. 3 on the
plea of "in pursuance of further direction®. Records of

the case would reveal the aforesaid assertion 6f the
appiicant. Further, the applicant has also been discrimi-
nated in as much as, although the Assistant Commissioner
working in Imbhal. Aizwal and shillong have completed their
ternure posting, they have not been disturbed by Respondent

No. 3 for obvious reasons.

4.11) That the applicant states that transfer order
of Class . I Officers are issued by the Board or the Chief
Commissioner as they are the competent authority. Bat in
the instant case the Respondent No. 3 issued the impugned
order by inserting the name of the applicant to cause
undue harassment to the applicant. To the aforesaid extent

the Respondent No. 3 acted illegally and without jurisdiction,

4.,12) That although the impugned order of transfer

* was issued on 23.8.2000 the applicant is still working in

c‘:’ntd. LN 4
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8.

Dimapur Division, in as much as, to PgZ the best of his
knowledge he has not yet been relieved from Dimapur. it

may be pointed out herein that Your applicant is at present
on Earned Leave Weesf. 24.10.2000. Moreover, the represehi-
tation filed by the applicant is still pending for disposal.
Needless to say that the authority is bound to dispose of
the represenﬁation‘having regard to £he guidelines and
ailment of the applicant's wife. Atleast the applicant is

entitled to some FXRRERIAKXGR compassion.

4.13) That the applicant states that the Respondents
while issuing the aforesaid order of transfer violated the
professed noms formulated by the Department in the matter
of transfer. As pointed out above barely afterééégjyééébof
joining at bi»uafuut , the applicant has again been
transferred, Such action on the part cof the authority can
not be in the public interest. Atleast the authority must
justify the departure from the guidelines by producing the

recordse.

4.14) That under the facts and circumstances staked
above, this Hon‘ble Tribunal may be pleased to set aside
the impugned order of transfer dated 23.8.2000 in so far

as the applicant is concerned.

4.15) That this application has bheen filed bonafide

and in the interest of justicee.

cont:d. X B

R YA |
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9.
Se Grounds for relief with legal provisions 3
8e.1) For that the applicant has acquired legal and

“valuable right to complete his tenure posting of 2/4 years
~at Dimapur Customs Division in view of Transfer Policy/

‘Guidelines issued by Govt. of India in respect of Class -~ I
ZOfficers. The sane having been flouted, the impugned order

"of transfer is legally not sustainable.

542) For that the applicant has been discriminated
in-the matter of transfer and posﬁing in violation of the

aforesaid Transfer Policy.

5;3) For that the transfer order is legally not
sustainable as admittedly the same is violative af the
aforesaid Transfer Policy and professed nomms, in as much
as, the applicant has not completed his tenure posting at

Dimapur.

5.4) Por that the action of the Respondents is not
disposing of the representation dated 28.8.2000 submitted
by the applicant is also violative of the law laid dcwﬁ

by the Apex Court. It is true that transfer orders can be
issued in administrative exigency, but in effecting such
transfer, the Authority is bound to take note of the guide-
lines governing such transfers. Further, if any representa-.
tion is filed, the same has to be disposed of having regard

to the guidelines as well as the hardship faced by the

contdecas
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Government Servant. The same having not been done, the
impugned order is legally not sustainable.
545) For that the Authority miserably failed to take

' note of the hardship that would cause to the applicant and

' his wife if the applicant is to be transferred at thés
critical juncture. This is a relevant consideration which
the Authority failed to take note of. In the name af
administrative exigency, the applicant and his family

 members camnot be subjected to harassment by frequent
transfers. Further, in view of serious ailment of his wife

the applicant deserves sympathetic consideration.
5.6) For that the Respondents have violated adminisa.
trative fair play and has displayed object arbitrariness

in passing the impugned order of transfer.

6. Details of remedies exhausted ¢

fhat the applicant begs to state that he haé
exhauged all the remedies available to him and there is
no other alternative remedy than to approach this Hon'ble
Tribunal by way of filing this application. The représena
tation dated 28.8.2000 submitted by the applicant has not

yet been disposed of.

Te Matters not previously filed or pending hefore

any other court 3

mntd. ° e
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That the applicant further begs to declare
that he has nét previously filed any writ petition,
application or suit before any court or authority or any
other Benches of the Hon'ble Tribunal regarding the grie-
vances for which this application has been made and nor

they are pending hefore any of them.

8. Relief sought for 3

Under the facts and circumstances, the appli-
cant prays that the instant aﬁplication be adnitted,
records be called for and after hearing the parties on
the cause or causes that may be shown and on perusal of
the records be further pleased to grant the following

relief 3

8.1) To set aside and quash the impughed Order No.
10/2000 dated 23.8.2000 issued by Commissioner of Customs,
N.E. Region, shillong, Respondent No. 3 as far as applicant

is concerned.

8.2) To allow the applicant to complete his tenure

posting at Dimapur Customs Division.

8.3) Cost of the application.

3e4) . any other relief/relievs to which the applicant

is entitled to under the facts and circumstances of the

case and as may be deemed fit and proper.

cotitdecee
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9. Interim Order prayed for

Pending disposal of this application the
applicant prays that the impugned Order No. 10/2000 dated

f 23.8.2000 as far as applicant is concerned be suspended.

10. The application is filed through Advocates.
| 11 Particulars of the I.P.0. 3. /6777
)
;) %.P.0. No, s 7 5.2 oeT
ii) Date of issue 3
iii) 1Issued from -3 Guwahati.
iv) Payable at : Guwahati.

12. List of Enclosures ‘.

As stated in the Index.

VARIFICATION ...

S Kiman Ve,



13.

VERIFICATION

i, Shri sujan Kumar Das, §on of shri sudhir
Chandra Das, Assistant Commissioner, Customs, Dimapur,

aged about 48 years, do hereby solemnly affim and verify
that the statement made in paragraphs 4.1, 4.9, 4.10, 4.11,
4,12, 4413, 4.14 and 4.15 are true to my knowledge, those
made in paragraphs 4.2 to 4.8 being matters of records

are true to my information derived therefrom and the rest
are my humble submissioﬁs before the Hon'ble Tribunal and

I have not suppressed any material facts of the case.

and I sign this verification on this the 27 th

day of October, 2000 at Guwahati.

é&;\/\» 'K\’WP %QVJ,

APPLICANT
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F.NO.A-32012/6/87-Ad.11 o Annerear . R \9
" Government. of India .

-+ Ministry of Finance

TR : " Department. of Ravanue _

Y ' : _ ' KARKK .

S New Delhi, the 23rd Nov.,1998

b

Subject:~ Promotion, Posting and transfers of officers. {n the grade
Co 7 of Asaistant Commissioner { Junior Time soale) - Reg.

SXZ==zzzaz== ’

g The President is pleased tc order that the following - \
Superintendents of Central Excise, 8uperintendents of - Customa(P) ‘ .
and  Customs - Appraisers be promoted on puraely ad-hoc  and k.
provisional  basis to offfctate in the grade of" Assistant ‘ .
Commiseionar of Customs & Central Excisa in the acale of Re,0000-
276-13800 with effact from the date (8) they assuma charge of the
higher post til1 further orderg:~ . - :

___________________ DI Y W &A ;
6/shri . . ] N~ -

1., K.H. Sapkal

2. P.P.8ongh <

3..  Ram Suresh Ram

4.  Rajindera P. Choudhary g
6. Ram Bilas Baitha ‘ ‘

6. V.M. Udhoii  *

T ?ﬂujan Kumar Das

A i s Y Bt D D D > Y Y o o e am

- M.K. Ramasamy -
U. Veereshwar Rao.
ETtae Joapen -
M. Sree Rama Murthy . ‘ i
M. Kunni Kannan

Y. MS.Poonam Ambastha

—

The  above' promotions to the grade of Asafatant
Commisngionaras have bean made on puraly ad-hoc basis for a. 1imited

[ A NV (V) [VIIPTS the iy weaee i W LAWY Vi1 e s i wiw e - I . e b
confer on ths officers su promoted - any Glaim for continued
officiation in the grade of Assiatant tommiswioner and the period
of such service will not count for seniority or as auatifying
— gervice for further promotions. The aforesald promotions are .
further . subject 1o the outcome of tna implementation of the |
Judgement dated 22.11,1998 of the 8upreme Court in Civil Appeals . i
Nos. 267 of 1988 and 4004-07 of 1987 with C.M.P, No.s 18003/89
and 9014/88 and Writ Petitions No. 306/88,612,835 ,1200/88,4832~
33/78 and outcome of O.A.No. 976/88 filed in GAT Mumbai Bench.

Pt M e il
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) ';_u “o7-98 1241 TEL:
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e POSTING AND TRANSFFRR / |
7/ T ————mmm— e m———— !
. 3, N&ME OF wng LIl tear risevity A T E :
’ NO. s/shri pagting fromotion i
‘ ------------------------------------ e e e S T WS oy e a4 Ot G e e e S S [
§ SUPDTS OfF CENTRAL EXCIBE GROUP ‘g’ |
’ 1. K.H, GuDkn'l Indore ACCF ,Qwalior
l - , ‘ .
| 2. P.P.8ongh Jaipur ACCE,A1lahabd
} 3. Ram 8Buresh Ram | Patna ACCE, Jamshadpur
o~ e
| 4.  Rajindera P. Choudhary Patna ACCE , Jamshedpur
E B. Ram Bilas Baitha ralnue _ Acot,hatna '
f 6, V.M. Udhodd Naupur JOR,CEGAT ,Da1hi
% T Shujan Kumar Das : ghillong ACCE,Calcutta
i i
E SUPDTS. OF GU3TOME (PREV.)
[ aeeea O e e
} 8, M,K. Ramasamy Chennai JOR,CEGAT ,Da1ht
| !
% 9. U, Veereshwar Rao channai ACCE ,Hyderabad ‘
E 10. Elias Jospeh Cochin " ACCE ,Hyderabad Co ﬁ
11, M. Srea Rama Murthy Chennat JDR ,CEGAT.Dalhi ﬂ
' i
12, M. Xunni Kannan chennai AG,Dte.of !
e , Vu1uation De\hi. , : I
&f o APPRAISER CUSTOMS ‘ ' ' . & : v ‘ (,
! s o o o i B e B0 9 o o 1 Rt el ]
13.  Ms,Poonam Ambastha \ Ahmedabad ACCE ,Ahmedabad
( R.K WkiRoTRA ) |
UNDER BECRETARY T0 TH& GOVT. OF INDIA
cony forwarded to ;-
j‘ 1. —The officer concerned.,
: 2. A1l Chief commissioners/Director Generale.customs ‘& Central Exo1oo. :
A 3, A1 conmissioners/Directors, customs % central Exciss, ’ ,
3 " ppr.OCA,CBEC, New Nalhi, -
i g gSs 10 FM/MOS(RB&I)/eeoy (R)/chairman(hUJ/A11 Menbars, CBEC/
‘i . © J8(Admn.)/ 0G (Vig. )/DB(Ad 11)/D1r. (Pub ) .
1 " g7 " ABLA)/Dir(HORS).
b 7' A1l Head of Departments under CREC. |
| 8 SO(P)/Ad V/Hindi section. . C
% 9. Office order folder/Peraonal f13p. ,

:
( R. x “ MALHOTRA )

A7 : ;
:§ v

!

5 tINDER SECR:nn\ TO THE GOVT, OF INDIA

et e g A - .
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0{1' J‘WL 1)1’ /{’L. nOlHUluu] Dl U/ cysT ()Mu . ' é -
. WORTH EASTHERN REGION - G : L
, | | re_ SHILLOWG __s: . {Afwvex0ﬂ&>-R'2-q,/

Dated,Shillong,the 1dth December,i 998,

In pursuance of 0ff ice Order No,278/98 dated 23-11-98
1ssued under F.io.4-32012/6/97.-4d . IT dated 23-11-98 by the Under
Secretary to the Govt,of [n?lu htntstfy'qf Finance,Department
o/ Renonua, Niw Deihl,8he g uu/au AumuV Daa,Superintendent ,iforeh
CPI" under Imphal Customs Diviston ls hereby ralteved Qf his
dutles in the afternoon of 31st December, 7998 with direction
to rcnort Jor duty at hia new place of posttnu on oromotton as
4sstt, Commtssioner ,Central Exctce Ca10uttn

- Soff—
 (Z.TocinENG )
COHI/&.IA)QION’LI'{ P UA)TJI:O_

C.lo, II(J)4/A2/CC/CELL/SH/98/4‘7IS'!42(' ) Dated:~ 14-12-98

Copy forwarded for information & rnecescary acticn to :-

1o The Chief Commtssioner(iZ),Customs & Central Lxcise,
15/1,8trand foad,Customs House Ca]cuuta-
2o The Conmicsiner of Central hx(i*n "htllon
3¢ The Commissioncr(Aonéqln),Cuctons o »ent}al Fecire,Gunrhatt,
4o The Commissioner Central rretlee ,~ylcul L,
5¢ The Princinql Ciief Contraller of Aécounts,Central Doard 0j
CLExcise & Customs,ien Delht, '

6. Shrt R, 11)41]hotr:z Unider Secretary to the Govt,of India,
Mintutry of Ilnance Deptt.of ‘iievenue,iiew UP]hi

e The Asglis tqnt Comnt‘utoner 2, ﬁuﬂton,,fmnhal Cony meant

the concerned offtcer 1s enclosed herewith Jor causing
delivery, . o

8. The dssistant Commissioner of Pustom L Agartala/sarimgan./ .
Cuwalatt/Atrawl/Dinapur/5hi ] onge T

Qo The Adssistant Commissions: of Central Fxcice__ (4a1r),

10.The Phtaj Accounts Oﬂ,tce,,,u>tnno & Cuntld] lixctee,Shillony.,
11.7he HJO/AJQOIACLOUka} Customs & “nntrql ﬁx(tcn,ohtllong.
12.The A0, (Customs ), Hurs OjJLc st llong.

‘\\//}J ol EaR.Dns uunerzutenlzni iforeh CPF Jor information &
-coanliance,

14, The Branch-in-ﬂhalge GT.II & I’[/Acctqof I'r/Consdl./

CIJ~VIG Dranch of Hqrs, Qﬁfic e,5hillon

15, Guard File,

egawanﬁa -

k Tattls ’ ' < -
T;@ BE -\v"w-F (-(\P\f . ' il' ’)ﬁj,ﬁ/‘
| zg C ‘) Cdl 00 ﬂ)11d o’ '%,PHMW

AT
pa




To,

A W-“ - . : L g R W S o
e e : R o g !M“i&"’“g‘ -
=T ¥

o , l‘? —
: » -

@N&‘xung, R-3

i . - .

The Chief Commissioner (EZ),
'gustoms and Central. Excise,
caloutia-1.

- Subject :~ Joining Report.

_ SirP

: In pursuance of 0ffice Order no.278/98 dated 23 11.98
issued wnder F.No.A-3zo12/6/97-Ad,11 dated 23.11.98 by the

" Under’ sectetary to the Govt. of India,Ministry of Finance,
'Department of Revenue,New Delhi and subsequent relleve Order
: Dated,shillong the 44th December,t98 issued under C.No. I1(3)
"4/BT/00/0bLa/bH/98/5215-48(A) dtd.14.12.98 by the Commissioner
of Customs,N.E.R. Shillong, I do hereby report myself for
‘duty today on A .01.99 as ASoiStant commissioner,Central

Excise C&&cutta.

yours faithfully,

Asgiste "C’mmﬂéSionéf;central o
Excise,Calcutta,

ﬁgﬁ'ﬂﬂm

e vy

100 ‘F fOP?

B-C-Don

f‘h \j( ,P“
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N - ' ANNEYURE - R- 4’ ' . -
S C . B ' > ‘ . (Q)\
S GOVLR‘]M INT OF IKDIA o .

" OFFICE OF THE CHIKF COMMIS sxomm OF CENTRAL EXCISE AND CUSTOMS : CAILUT'TA ¢
15/, STRAND BOAD :;  CUSTOM MHOUSE__::  CALLUTTA=700. 001,

el D

ORDER NO. 07/S¢ - C.C. ‘ - : ‘Dated : 12.2.99°

In purquanoe of GovernnLnt of India, Mlni‘try of Finaﬁce,
dated 23. 11. en aPi + K. Das, uuperintcniont of Centra] Lxcise,
shillonpg has been promoted and posted as Assistunt Commissioner
of Central hxcise, Calcutta and reportcd for Auty at Chief
Commissionerts Unit, Calcu1tn on 05.01.€9. The Chief Commissioner
s pleased to post him as Assistunt Commissioner of Central
Excise, Bolpur He may report for duty at Bolpur immedlately.

Lo | - (, K. K. KARIRPANTIL )
‘ DepuL" Comnmissicner :
Chief Comnissionerts Unit_: Calcutta :

C.NO.II(3)3-ET/CC/Cal/98/ © Dated :

- -Copy forwarded for information and necessary actlon to :

1. Sri S. K. Das, ACCE, C.C.Unit for compliance.
‘2. The Commissloner of Central Excise, Bolpur.

3. R+ K. Malhotra, Under Secretary to the Government of Indla,
.C.R.E.C oy New Delhi. .

4. C.n.0./P.A.0., DBolpur.

N~ 5. "Sr. P.A. to Chief Commisgloner, East Zone, Calcutta.

/> aC\o« “a I'OU*u\w _

( 8. K. BHATTACHARYA )'\g\“l‘((

A nssistanf Conmsissioner
Chief Commissionert's Unit
Last Zone :3 Calcutta

. o~ ud . . EE T . ]
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'\GOVERNMENT OF I NDIA - :

OFFICE OF THE COMMI SSI ONER OF CENTRAL EXCISE : BOLPUR COMM'TE :
BOLPUR (ST ZN) : BIRBHUM : WEST BENGAL. ,

_ CEarrep
o BE TRUE copy

2. .C. P,

ALWPOATY

Establishment Order No. 33/99
L ' Bolpur,

Transfer and postings of the following officers~“inhithe @rade
of Assistant Commissioners are hereby ordered from and to the

places as mentioned against their names with immediate effect
and until further orders. ‘ ‘

e T R U > B W v © L A vy - o

Sl. No, Name df Officers From To Remarl:z
1.  Sri Tridibeswan Nath . Jalpaiguri-'Gangtok
. = : Divn, Divn.
2. S, K, Das - . | Joined at Jalpaiguri
, Bolpur HQ. Divn.
. on 9,3,99 )
3. . """ N, Bagua . Gangtok Siliguri "
: Divn, ' Divn, »

* No additional charge.

1. Arrears of Revenue realisation Cell and the pending provisional
assessments cases would be locked after by A.C, Sri S.B. Roy and
the Law Cell wqQuld be locked after by A .« Sri T.,K., Kar as usual.

‘2. The officor at Sl, No. 2 abo&e'iﬂ treated td’be relleved in

the after nooy 5f 16.3.95 with the direction to join at his néw

. place of postirg at Jalpaiguri

4. -

(5. DUTT MAJUMDER)
Cemmissioner:; of Central Excise,

—— . o g .

ﬁcontddtﬁlﬂloho'- Olop/:).
UTPAL/

Dated : The 16th March,1999,



~20—

Contd. before

10,

No. II (3)=5-ET/BOL/96/ \Li | U4 I Dated : \6'3‘9?

Copy forwarded for information and necessary. action to i-

Sri Tridibeswan Nath, Asstt. Commissioner, Jalpaigurli Divn.,C.Ex,

Sri S, K, Das, Asstt. Commissioner, BOlpur;HQ., Central Exci se.

' Sri N, Barua, Asstt. Commissioner, @angtok Divn., Central Excise.

The Asstt., Gommissioner, Siliguri Division, Central Excise. *

The Chief C{mmissioner, Customs & Central Excise, East Zone, Cal.

The Under Scgretary, AD.IT, C,B.E.C., Min. of Fin., Deptt. of
Revenue, North Block, New Delhi.

The Conmissioner, Central Excise, Cal-l/I1/LI1/IV Comm'te,

The Addl. Cummissiorner, Durgapur/Deputy Commissioner, Sillgurl,
Central Excisa,

The Asstt. C¢ommissiorer, C.Ex., Durgapur~I/II/Sﬁeel/Asansol/
Berhampore/Siliguri/Jalpaiguri/Gangtok/Cooch-Behar Divn,

The P & A,0./A.C,A,0;(A/cs)/DPC/Re-Org./Disp./B. Unit/Fund/S Beok/~

‘Vig./G. FllQ, C.Ex., Bolpur.

11,

UT DAL/

The Supdt., §.Ex., Tech./S.Tax/Valuation/Stat/A&R/A&E/Law/n
Central Excigée, Bolpur (HQ.)

- ) ' ~
, g PAZ

(T. K. SANYAL)
Assistant Commissioner (P &V),
Central Exclse,

Belpur,
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AMENDMENT TO GEMERAL PINANCIAL RULES, 19063. . T

“ . Faul Grn 33 | ‘ . -
‘(see ule 1778)

. ‘ Certiflcato of transfer -0f chargc. ' i
Certlficd th]L,Z%Ab have in the £OronJ0n/a£/srﬁ/gn . HE ‘
of this day rcsLLctivcly made ovr and received charge of o AN
the office® lUfﬂ?ﬁ)Sw"”'43‘°“c\ in purcuancc of Order No.., "
aooo.o}\‘k\ccaccoooo. d.\ted .;.ol ﬁ: IDOC." T L _"‘\ !

\j.l

Relieved O££i \\g . Relleving Officer .:.}su.Bed
A \% ' U o S )‘ ' .'t""'.

-)lgn:‘)tur‘: o 0 .‘n‘\c Signaturc e v l‘. s o @ .(I . o:.,:_).—‘.'.l "u--""
((u‘(P! e “C‘Névc/\ |1—- . C"HR! S K bA J) I ,.,——-,".

(lzme in Block Letters) (ﬂame in Block Lett rs) - .
1.')(::;1cjn-\-\';lon. RUSTIRRS NGl pe signation Al .'.C"‘.'.”.V%‘:(?‘.’Uf’\q .
:-;t”ll;ic)\" - g E'Q\.k?.\l Cay. e ¢ & & & & & ‘ St ation e e .'.L. ‘.?’!".C} l)ﬂv;kl).é :‘ PR B I AN [ ] "

U(lt\: cu-ocucocqn.n.!uno“.. :D"Jt‘.l .'...0.'.0..0..!....'...

(®or use Lrddit Office/RAO only)

wobed L' I/ Al PAYE eeesessecasesnere st . ' ) A4

*50/AAY/ AV ENO

l)CtGC‘L in l‘&/‘L{Aat I).'X(]O 001-’0..----.0-000.-ohco-o ) .‘,‘ .\
“t
. 50/ AR/ 0Q/PAO
. ‘.
.o...o-...-.oc.---no-.o-ooog--ca-a-oo.--n-.qoo-oono.ao-aooo-.o
V. \
‘1’."‘.:‘}:%,':1]:\"0\‘1 ..........a-...oo.o.oo..-a.o..oo.o-....ao.;a./.., - (

Jd
"p“‘) {’
Hotes P‘ALALG curtificato (as per form apended) also to be*m

RUREEL U ST R t:~n,.ur/1 sumption of charge in gives responsi- J“QQ .
LilitLe: ﬁor cash, Stores ctc. . s

Lo \ | K on,
4 ( iee “}“«;/“‘m 44, . xﬂ'
Q\o. ‘)IZua/f‘ //Y el Fd = 1>

(‘o-.'\ch SO P ATARS ( L,Q \ ey

\X(mn(‘tQ (‘n .{ W\ [({ <\'l\ "
oo \ ? N St TS > |
T ¢ (.‘C' A Ay L (—:’S\ o 1 (\,«\ [QREDN 4" CrvD

N(’”}“ "\ \\:(',‘r)"l <o by Q’ ‘d (\ ovn e (: (‘/..(' (Q Dy~

¢

d'.

e (» \tf‘””“~’ Rt
. . N{vim {211)!;:410:}&!‘" e
s1Gme l’uavomiya Diviaiae o
Ohnapuc ¢ Plscolow. ‘
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FAUA GFR 23 (WPENDIX) N *

(See Pule 78 ) ' . \

£ ‘ N \
Certificate Of transfer Of charge of chargu id Lcspcct \
i 5 of transfer/z gsumption of recron 1bilities for Cash, &tores ,-.'
¢ et~ , .
ertified that I/ve have in the forenoon/afternoon

ut

of this Jay *  raespegtively made ovar and nunuuud chaxga'”. e
o . i

¢ "o."‘.

and responsibility of the following. ' . ..
2 ¢ - — Nl - : T

af.'ll'\ (e s eosssessseccansscscosves AR B
Icrm"lnbnt_ J(IVM‘ICL. Rs. c.-ooo.non-\a\ csessvensee ‘ JERY .

N .

\ .
. e rrem———
Others ‘n.0...00000.?}.&‘0.‘_.0.'0.-..000.0'

ROliQVGd OEfiCér sreecane .'.'. ses’

/ R
I;(EliGVing 0££.\-C“r ceas .} k'-'f 44[ -\'o)n .o
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* cLhted, Lilnavur the
Jdurne Y99
z “"YQ'
e canacrsigned bhas csswned the Chcu.gc of thc nsslgtd;'n(‘;
: i bone QL Custans Livizion D.umpur: with cifcet irom‘;,'i‘_j-‘i\
"(8 Hr\ e My “ - l:!u.\e.
cofortl wll Dol - offlcial, Conmdentidl ;md ﬂ-i.} i
) . ':/“'
ronoen Lion intandent for thL usstt... : ] {
S Lt ay z,le.cuevbe c,ormnum.c.:.tch
( 8.1, DAS ). .
I‘LSSIb'lh V' COMMISSIORER,
‘ ' _pu.‘;wx‘.., 1)1-/1.;10\1 : D.[MI-\D'JR
s el iiiace. fact /99 1}‘5‘?’%
asn dowwerded Lor inlommetion, & ncccssary ac:t*oxwx;o v
T Conmdendanery of (.u.'.‘t:t)m P OO LR uhillcmg.
fothe Commjosioner 0f Central Lxclsw, Shillong.
¢ Ui Conmissioner (Appeal), Customs & Central Excise’, "iii
L, Jh.LJlmu,. 'l“ru.at Duilding, Sth Mcor, ulmgnguxh 'jv’y?’
. :\l\-t\-lhlLL. '7 100“ 4',- ":';’ll
T i
. The Deouty Co;:mniss.i.Oner(pw) ,Customs & CCntral Excise Shir.*
e whie edld, Corw.u""ioner(z\udlL/Tech ),C 6. Centrai 1:>\c.,sh111é
no WG POLL Haster, Fead Post Office, Dimapur. e
fy o may L accounbg Officer, Customs & Central I.rc:.is’:.ulu.“_l
o Qi ettt (‘)LLiccr, Cugtone §& Contral kExe. h‘i. Llon
< Whe dsstt, Commigsioner, Customs & centrgl E*ccu..—,e |3 i
R (ALL), RPN
e e Buageil, of Police, Dimanur Djst.. Dll‘\fl\pur,u v "' :ll\
e Chiel baneger, State Bank of Inu.l.c.(}i...ln Brdnch) DP
KR ARSI D S A N33 o P.U. & Dist., Limapur.
) \A QM”
LGS LS TN T
CUSTOMS 1TV lu"J[' s DIMapun,
1
,
LR
‘-" ¥ FE “'f" y ‘.OPY ;
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. AUG-24-88 14:57 ‘ FROM: COMMISSIONER. CUSTOMS @364-223440

st N

PAGE:B1

i TO: 8386226868 ‘
} , _
P A ey
5 "”/5* » ‘ ANne xork: R-
L e ’b’ o -
I o )) . "" . . ‘
' C'OMH.ISSIONERATE OF QUSTONS, NORTH BASTRREY REGION, SHILLONG
OFFI0K QapER o, '0/2000 _ .
N ' Dated (the 25rd duguat, ;;;;t:$>
| o T A
! In pursuance of 0fftce Order Ko. 12/2000-CC
dated 7,8,2000 tssued by the Ohtayp Conmtsatoner(5z), Custonms
; and Central Azcise, Calcutta on the Daputy/deststant Comntsstoner
of Guatoms and Central Ezoige and in pursuance of surther direction ]
~ — T
recotvsd on the gsubject the following transfér and poatings 1in
the grede of Deputy/Asgiatant Commtaatoner,of‘Custama are ordered
; with immediate effect and unttl Jurther order, '
f Sl.no. Name of the officepr From To B
! o —— - d . k)
1, Shrt V.Stngson D0, C5,8tlchar 20, ougtomg
\ Diviston under Xartngany
order of transfor Qugions’
to Customs - _~ Diviaton,
2, Shrt L.S.Vanchhawang 4C, OO, Shillong 4 Cus toms,
to ¢C, #ER,Shillong dgartale
J ! ‘ Cusgtoms
Dtviston.
- Je “8hrt M L. Dey 4C Custong, 4C Cugtonma,
R Shillong Cugtoms Dimapur
Oiviston, . Cus toms
Divtgton,
4o Shrt 8.K, Das, 4C Dimapur  4C Customs Hgps. _
- . Qug toma 1 with full
L ) - charge of
. . - Shillong
* Customs
Divigton,
N3 0007 -
o P ,
( K.X. Das )
Comminstoner opf Custonmg,
, --zs'x‘.“"".\‘.‘gc oY
T V\‘»‘ :
L~ ?&E‘- DOf‘ e
"“""‘T 07 - C/:““ .‘ﬂ |
& 0GR |
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Haw 14:57 FROI: COMMISSTONER L CLSTOMS @364-223448 T0: 8386226863 PRGE:B2 D
N“:;f;[{ &, ', . : ’ , ﬁa9 CA‘)
cose S u=o"
' /_', : G.ifo.II(JJP/ET/OG/QeJ:Z76"12’/2000/258) Dated the 23rd dugust, 2000
4/" Copy forwarded Jor information and necessary ge tton to jm ;
/ , \I/S/Simz .f.".K‘.Dm,ﬁﬁ*ﬁ.fcwta*§¢ﬁmm..... for compltanca.
2. The Qhiey Commisaioner{ZZ), Customs and Gentral Ezcige,
. - 15/1 Strand Road,. Custom Aouge, Calcutta-?,
| : 3, The Comnisstoner of Centpaj Szelse, Shillony,
! 4. The Jotntr Comntse toner(Pev), Central Ezelse,Shillong
| 5, The Joint Oommisstorzer(feoh), Centrql Bzrctse,Shillong,
: 6, The C.4.0./P. 4.0, of Customs and Central Excisa,
- "Shillong, . : ' r
7.  Shri A.K, dalhotra, Under Seppre tary, Central Board of I
; Srclee & Cua toms, North Bleck, New Delktat, |
| 8. The dsatstant Commisetoner of Customs Dlvtsion seeesasfall)
i 9. The dsstatant Commisstoner o/ Centragl Szcilse Divigion —_—
...........(al.l) ' .

10. 411 the Branch tnachgp
, ' XER’ Shtllong. .
- 11. 4 The Branch in-oharge Br.rr ¢ IITfdcota, I 4

II/Conride '
-Vigtlanoelﬂranch 0f Customs & Central Ezoiao,éﬂlfongu tal/
12, Quard Ptle «

- U oy o2

( XK.X, Dag Y/?y

('l"ommu'atoner of Custonmg,

ge of C’omuatonerate of Custonma, - [

rs,
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. The Commissloner,

Cammissionerate of Customs,
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(Through proper channel)
Sir, : '

Sub: A prayer for transfer to Lmphal Custons Division or to retain in
‘Dimapur Customs Division. ™. . -

! s “» . ".: '. .. . )
1 . S . .
| With  humilities and profound respect may I approach YO graciou

wi. th my following humble appual for favouwr of kind and sympathetic consicer—
ation.

; ‘ That Gir, I am serving in the capacilty of Aesistant Conmissionaer and at
present posted in Dimapur Customs Division.

)

| That 8ir, in pursuance of your office order No.l12/2000 dated O7.08.2000
| the Commissioner of Customs, N.E.R.,Shillong has been pleased to transfer me
} from Dimapur to Shillong as Assistant Commissioner, Hgrs., with charge of
: Shillong Customs Division, for which I must remain grateful to your honour
} as well as the Commissioner of Customs, MJE.R., Shillong.

i That 8ir, being a victim of illfate and circumstances I have to make this
| humble  appeal  to  yowr  Honour for consideration of ay posting in Imphal
l Customs Division or to retain me in my present place of posting. May [ waste
tooyowr cvaluable time  in narrating my miserable state that come in the way of
compliance of your impugned valued order. ' .
That 8ir, my wife is & cancer patient and is now alt the fag end of her
. Life. Bhe Ls now surviving on Chemotherapy (enclosed medical records). Very
recently one  of her cousin sister has alsp expired adding pain to her wound.
Being in  her last stage, she needs the care, love and attendance of hew
nearest kith and kin who are scattered in and around Manipur. Be it mentioned
here that my wife hails from Churachandpur of Manipur, where my octogenarian
mother—-in-—-law is residing. My  other sister—in-law is residing at Moreh and
© there is no male member in the family of my mother—in=law. In such circumstas
nees, if 1 be posted in Imphal Customs Division, I could gelt medical
facilities from Regional Institute Of Medical Sciences, Imphal and also could
get some sort of help from my in-laws in looking after my wife which in turn
wauld  help me to serve the department to the best of my ability.
v Simultaneously I can also look after them in their hours of needs as théere is
no male member in their family. However, being posted in Dimapuwr oy wife is
alt. least in  touch with the members of her family in Manipuur.

Pt Siry the present transfer order Lf materalised, will only incee @ omy
trouble enormously. These were the reasons for whichn I was kindly transfered
from  Jalpaiguri and posted to Dimapur Customs Division, where I joined on
280599, But then now I am transferred to Shillong that too at the end of
ONE Year. : :

4

I view of  these I would respectfully pray your honour to look into my
causn  sympathetically and pass order  for my transfer to  Imphal Customs
Nivision dnstead of Shillong or retain ae in oy presepl place of posting.

Faor this act of kindness I shall remain ever grateful to you.

Youwrs faithfully

) I
TP m%l
Assistant C' J,Junvr

Dated, Dimapur . Customs—tiviaion Dimapur
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RAJIV GANDHI CANCER INSTITUTE & RESEARC CENEI?%a ;3;

- Sactor-Vi Rohinl, N .
¥ - ew Dethi-110 085 Phones : 70519y To 7051030

DISCHARGE SuMMARY
’SA%"EQ ol AGE - 43
- DEEPA DAS E 143 YRg
DIAGNOSIS: CA NAS SEX - FE
NO - OPH MALE
RTNO™  agygs o "X WITH REGURRENCE

ERIEF SUMMARY OF THE case ,

Patient is a troated case of Cq
Ca Nasopharynx . She was |
. : ( . She feated b ;
iﬁxt.sle?‘!; &;tBRGCI in 1996. She had diplopia for which evaluation wa: é%t::
p and revealed a mass lesion in Rt cavernous sinus and basi-

temporal region. Radiosurgery was done on 28/9/98 at VIMHANS Ranoat
MRI on RMANNNN ravicaled ety 11Id5S IN Kt tempora[ lobe and Rt

cavemous sinus with significant mass effect causing compression of Rt
lateral ventricle . Patient was admitted on 14/1/2000 for chemotherapy but
i3 not yet clear to take chemotherapy:

/

(NVESTIGATION RESULTS :

Haemogram - - WNL
Biochemistry - WNL
CXR PA View - WNL

[ < lesion in Rt tempotal lobe and Rt
( 0) : Enhancing mass lesion in Rl
MR (S22 cayernous sinus with significant mass effect.

ake in region of cavemous sinUs

‘Increase upt . :
Thallum Spoct (11/1/2000 :r‘\d adjoining areas of infero medial RY

tempotal lobe contex and proximal part of
nasopharynx.
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‘2%\ AULG-E3-A3 12:280 DRI GURHATT TEL:91-361-551748 P:22

. —A9 -
RAJIV GANDHI CANCER INSTITUTE & RESEARCH CENTRE k

Sector-V, Rohini, New Delhi-110 085 Phonas : 7051011 To 7051030

TREATMENT GIVEN IN THE HOSPITAL :

Patient was planned for combination chematherapy but patient (8 npt willing

to'sta)’- @‘(C)V {'V QLHV P g (\’*mv‘v-.u..(;\ . ~
fe:’f‘v\»( . (_M\.U\A.\,Of(:::,’a-y 0_12 e W-

C blnard Aiinr)

.

ADVICE CN DISCHARGE :
o Aforma 02357~ PO

As no further Radiation is possible, patient can be taken up for
combination chemotherapy.

'.W'

LK. O, FILUANGS
(Chief, Kadiation Oncology)
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Name:Ms Deepa Dasg Unit No. 8602 /255 Received On+28. 10.9¢
Age: 43 Sex : F ' ward/Op ENT Reported 0On:29. 10.96

---———--_——...-_.-..__—-—_—_-—-_--

Specimen. Naspharyngeal Mass .

..—-.-.-..---.--——-—..u-—--.._——

‘Ref. By: Dr.S.Samant

GROSS ' DESCRIPTIQN: Three bits, the largest 1.0 X 0

<75 cms, and
the two smaller oneg 0.5 ‘ems. each. The large
L bit was bisected. £All passed - (x4)

t

MICROSCOPIC PATHDLDGY ‘Sectlon ' reveals g tumour« composed of wel]

(.

L ‘ Tl efined.,aagregates of prnd101d epithelial
- : celle’, ‘Surrounded by.ﬁfibrous tissue and -, }

Y

- 'iymphold cells. The tumour~cells are oval gp
Y ‘elongated >, plump,vesicular nuclei, L
. e QMi%otic*activﬁty is . fairly:marked. , _ |
- B _'.?_"V o o 22 o AR »“:" ' |
- CONCLUSION ) .l:f,..lgNASOPHARYN EAL MASS :

4.- 20

‘,f s d L :;,;r,‘}l_A




" Investigation:

s g 1 P DT

nGamma 43/98

"Deepa Dasg
c/o S.K. Das,

Customs Office, Imphal
Phone No. : 0385-23139

Diagnosis:
History:

cavity

fibreoptic
S5-1522/9¢ dated
Carcinoma i

Examination
* was no

-Yight

Operation

Prescription dose of 20 Gy

Treatment Advised:

N G VR

46 Years/Female

Patient
bleeding

On Examination

Folloup MRT Scan showed recurrent,

obtained,

_ Plan Software ang treatment planni :
... we delivereq 10 shots j
collimators - i

TEL:91-361-551748_

Discharge Summary

Dr,
Dr.
Dr.
Dr.
DoA .

. DOO
+ Manipur, 795001 DOD
6 "

A.K.Banerjee
S.N.Chaudhry
M.S.Gaur
Jayant Misra
27/09/1998
28/09/1998
29/09/1998

'Basitemporal
rentiated]

Presented to yg with the complaints of off and on
Per orally, blockage, irritation of right nasal
and diminution of hearing 4n October 199¢, A

[NO.
Nasopharyngeal
A fibreoptic endoscopy at at
i rounded and
extended to the
along the Posterior lip on the

She later recieved 60Gy/30
radiation. MRI dategq 24/9/1998
to radiotherapy but a new magg
cavernoug and basitemporal
contiguous 8pread

.

the patient was

awake,
Ccranial nerve,

and oriented,
motor or sensory

There
deficit .

enhancing tumor in the

region. Stereotactic
demonstrategd unchanged tumor

measurmentsg imaging
head with fudicial markerl4[stereotactic MRI. Scan]
The imageg wWere then scanned into the Gamma

~berformed. Then

with 40 Gy at the maximum point

"in the matrix wasg delivered. 1% of optic Nerve recieveq
more than 4Gy " radiation. Sheilding ang Plug pattern used
to protect OPtic  apparatys from radiation, Patient
tolerated the pProcedure well,
' C3+aku~fwvua)
Tab Eptoin‘300mg H.S.. [at beq time] :
Tab Deca Forte 4mg Qr X 3 days, 2mg QID X 3 days
< 2mg TDSSx 3 days, 2mg Bp<yx 3 days
. img BDS 3 days, then stop
Tab Rantac 150 mg BD<X 15 days ‘
Tab Combiflam 1tap x SOS — paum
Neosporin Ointment Local Application ) Syean
Adviced Follow

Dr. Jayant Misra

GERTIFIED. .
o E:Ef TP COPY
o f. ¢ Dow

L akad
ATHRSAT
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| | IN THE CENTRAL ADMINISTRATIVE TRIESWEL T5E 8undiid: dencs. j
| GUWAHATI (c:u; * dapinporative Tribunal <
.'\
b . 0O.A.No. 360 of 2000 quigis FNANE \§$
IL | Shri S.K.Das { G\And Fani B"'nch (9
- | _ -Versug- = E
. " . . Q(_-

Union of India & Ors.

WRITTEN STATEMENT FILED'ON'BEHALF OF RESPONDENTS..

I, shri V. Kezo, Deputy Commissioner of Castoms Division
Guwahati do hereby solemnly affirm and state as follows :
1. That I am the Deputy Commissiocner of Customs Division,
Guwahati.'That in the instant Original application alongwith

Union of India the Commissioner of Customs, Shillong have
been impleaded as Respondent No.3. That I have been authorlsed
by the Respondent to lock after the development of the
instant case time to time including taklng of steps on behalf
Oof all the official Respondents and also to file the written
statement. I have received a copy of the aforesaid Original
Application, gone through and understood the contents thereof,
as such I am competent to swear and file this affidavit on
behalf of all the official Respondents as dlrected by the
Hon'ble Trlbunal.
2. That this answering respondent does fRot admit any of
the facts, statement, allegations and averments made in the
C.A. save and except those have been SpelelCally admitted
hereunder in this written statement. Further the statements
which are not borne out of the records have been categorically
denled. _ , _
3 That as regards the contents of paragraph 1 of the 0O.a.,
. ﬂ’if'thls answering respondent respectfully states that the transfer
! : _ (f order NO. 10/2000 dated 23.08.2000 was issued on administrative
'”'exlgency by the Commissioner of Customs, NER, Shillong with
the approval of the Chief Commissioner of Customs and Central
Excise(Eastern Zone),Calutta in accordance with the policy |
of Department] of ngiew the transfer and postings of all l
sensitive areas with an 1ntentlon to make the Administration

i el S - el ol

untaineéed, transparent and efficient. where the tenure of

e e e ey,

. posting of an individual officer is not at all an important
factor. ’

; 4. That ' as regards_the contents of paragraph 2 and 3 of
the O.A. this answering respondent does not make any comments.

"N

contd..2
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S5e That as regards the contents of paragraph 4.1 of the 0,A. this
- ansverigg respondent does not offer any comments,
6. That as_regirds the contents of paragraph 4.2 ef the 0.A. this

ansvering respondent respectfully states that the avernments made therein

ha¥eno relevancy in challenging the instant transfer order dated 23,08,2000

since the same relates to the applicants’pronotion to the grade of Assis~

tant Commissioner of Customs & Central Excise and his subsequent posting
at Calcutta in the usual manner,wherein he joined on 04.,01,99. It appears

that the appliecant is trying to mingle up the irrelevant subject deli-

- berately with?;ie' only to make eut a case.

Ta That as regards the contents of paragraph 4.5 of the 0.A, this

answering respondent respectfully states that the averments made in the

paragrabh has no nexus with the instant transfer of the applicant. It is

pertinent te %e mentioned he;e that the seme relates te the applicant's
pesting at Bolpur Commissionerate under the Administrative Contrel of.tha .
Office of the Chief Commissioneruts ef Cemtral Excise and Customs(Eastern
Zene),Calcutta w®ere he initially joined and subsequent adjustment im Jal-

paiguri Division was made in an usual manner by way of trensfer and pesting

'and fénally to Dimapur Divisien under Shillong Commissienearate.

8. That as regards the centents of paragraph 4.4 %e 4.5 of the @7A.
this ansvering reszeadent dees not make'any cenmentse

9e That as regards the centents of paragraph 4.6 ef the 0.A.this
amsvering responddnt respectfully states that the cempetent authority,vis.,
the Respendent Ne.3 has issued the trammfer erder No.10/2000 dated 23 rd
August,2000 i{n pursuance of effiee erder No;12/2000-cc dated 07,0;:;300
issued by the Chief Commissioner(EZ),Customs and Cemtral Excise,Calcutta

and also fellewed by subsquent further direction received on the subdject,

Aé sush the instant transfer erder dees net bear any legal infirmity and,
iq,the same is not allewed te implement the administration will suffer

& lot frem all respects, On fhat count {tself the instant application &s .
1iable to be dismissed. ’
10, That as regards the contents ef paragraph 4.7 eof the O.A. this

answering respondent respectfully states that the allegations made by

the seecece
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the applicant is totally baseless and mischievous inssmuch as the re=
presentation datsd 28,08,2000 submitted by the applicant before the resw
pendent No.2 threugh respendent No.3 for his transfer te Imphal Custe~
m8 Division instead of Shillong or te retain in yinapur Division has
been rejected by the Respondent No.2 and the same v;s'duly intimated
te the applicant vide relieve erder issued by the respondent No.3 bea-
ring its He.C.No II(3)9/ET/CC/CELL/SH/2000 dated 24.10.2000,
A photestat true copy ef the aferesaid letter
dated 24,10,2000 is annexed herewith and mari-
ed as ANNEXURE=R hereof.

Moreveer,the Respondent Ne.3 issued the transfer order dated
23+08,2000 following the guidelines and prefessed nerms geverning trams«
fer of Central Gort.Officers and it i% pertinest te mention here that
the Respondent No.3 is respensible fer geed adlig;stration o# Custous
work threugheut the N.E,Re~ion gs a whole, v
11 That as resards the centents of parseraph 4.8 of the O.A.this
’;nsqgfing respondent respeedfully states that the regpendent has great

*: sympathy in respect of sufferings ef Ms.Das,Hevwever,for the sake of be-
- tterment of the Department as a whele as well as administrative cenve-
niesme her request could net be acceded.Be it further mtasdxthat stated
that keeping in view the frequent trips te Guwahati and Delhi made iy
thof;pplicantﬂ in cennection witn hiztreatment te aveid furhher suffe-
_ring of the administrative werks as well as the applicant the applicant
_has been shifted te Shilleng vhich is mearer te Guwahati and mere cen-
. ” venient te undertake jeurney and render treatment ete.te his wife,The
preximity to his im-laws should net be a g#» ground fer retention in
a place where his portornan;é is showing dewnward trend.
124 That as regards the contents ef paragraph 4.9 eof the O.A. this
’nnswering respond@nt respectfully states that the respendents hsve net
vielated in any manner the guidelines/professed nerms in issuance eof
thef;ferosaid transfer erder dated 23,08.2000 inasmuch as the appli-
),xignt is transferred and posted within the North Eastern Region and

i

~/f (that tee at a better and convenient place for treatment of his wife by

'“ c000cscrs.
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by way of underétaking frequent tour to Guwahati. It is also
pertinent to mention here that he is yet to complete his tenure
in the North Eastern Region which is normally 2=3 years depending

upon the length of service rendering him entitled for his choice

of posting.

13. That as regards the contents of paragraph 4.10 of
the 0.A. this ansuering_respondent respectfully states that the

transfer order dated 23.08.2000 was. issed on administrative

requirement in accordance with the policy of the Department.
The Respondent No.3 has not acted arbitrarily in colorable

exercise of power in as much as he had issued the transfer order

in pursuance of the Chief Commissioner's order dated 0%8.08.2000

N c ‘1( *“q‘sgp-“fw“'\..lf'g%p.—ﬁz_.w-‘:\ m TR

' ;:t;?uith prior approval of the

%
.
fr

S

Chief Commissioner and the Respondent‘No.S is competent enough
to issue such transfer order. Further the applicant being a
subordinate to the Respondent his counter claim for transfer

of Assistant Commissioner at Imphal, Rizual and Shillong is not

maintainable.

14, That as regards the contents of paragraph 4.11 of
the Q.A. this answering respondent respectfully states that he

has not acted illegally and with out jurisdiction as alleged in

a@s much as the transfer order was issued under order of competent

authority i.e. the Chief Commissioner.

15. That as regards the contents of paragraph 4.12 of

the 0.A. this answering respondent respectfully statses that the
Respondent No. 2 has rejected his representation and the same has
been intimated vide the relieve order dated 24.10.2000, which he
has received after his return from earned leave. Hence the

allegation of the applicant is not sustainable.
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16. That as regards the contents of paragraph 4.13 of
the 0.A. this answering respondent respectfully states that the
respondent deny the allegation and beg to state that the transfer -
order was issued in accordance with the guidelines formulated by

the Department.

17. That as regards the contents of paragraph 4.14 of
the 0.A. this ansuering respondent respectfully £ states that

on the points discussed above, the application do not haye any

| merits and liable to be dismissed.

As the order in question is issued by the Head of

| Department and in the public interest for better functioning

without any arbitrary consideration, it is prayed that the alleged

petition be dismissed and the stay order vacated early.

f 18, - That as rsgards the contents of paragraph 5.1 of

, the 0.A, this answering respondent beg to state that the transfer
: order yas issued on administrative exigencies following transfer
| policy/quidelines issued by the Govt. of India and the applicant
| is adjusted well within the North Eastern Region considering

: tenure of posting. The allegation made by the applicant is base=
.‘less and mischievous and hence the application is liable to be

| dismissed and the stay order vacated.

119, That as regards the contents of paragraph 6 and 7

|of the 0.A. this ansaering respondent does not offer any comments.
’19. That as regards the contents of paragraph 8.1 of the
|0.A. this answering respondent beg to state that the applicant is

1not entitled to any relief uwhabsoever as prayed for. It is further

submitted that the law relating transfer has been well settled by

| the Hon'ble Apex Court that unless the order is malafide or issued
/in violation of statutory Rules. 1In the case of Shilpi Bose Vs =

|State of Bihar, 1991 ( 17) ATC 935, the Hon'ble Supreme Court has
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has held that the Court should not interfere with the

transfer order which are made in public interest and for
administrative reasons, unless transfer order are made
in & violation of ény mandatory statutory mexmirt Rules or

on the ground of malafide.

20. That as:regardstﬁhe-contents of paragraph 8 of thé
0.A. this answering respondents beg to state thaé in view.‘
of the above position of law and facts, the applicant isl
not entitled to any interim relief and the interi& stay

so granted is liable to be vacated.

© That in myx view of the above facts and circumstances

and the provisions of settled law, the application is

‘liable to be dismissed without cost.
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- I, Shr.i‘)txxxm: V. Kezo, Deputy Commissioner of
Customs Division, Guwahati do hereby verify that the.
contents made in paragraphs | Lo 20
of the reply are true to my information derived from
the official records, which I verify believe to be
true aﬁd that nothing material has bzen concealed

therefrom.

rpeBomgmt

~TTTTrsSioner
CULTO S DWISION

oL p oy
o "‘.,éi;.l,& .T. ’c. ’



